
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.No.655/2004

Thursday, this the 11th day of March, 2004

Hon'bTe Shri Justice V. S. Aggarwa"! , Chairman
Hon'ble Shri S. K. Naik, Member (A)

Insp. Mahavir Gingh Dahiya
No.D-1/632
r/o A-24, NPL
K i Pi9sway Camp, Delh"!

(By Advocate: Shri Arun Ehardwaj)

Versus

Commissioner of Police
PUQ MQn ni i-11 H, MSG Build{ M 5y

IP Estate, New Delhi

Shri J.K.Sharma
Addl. Commissioner of Pol ice
Secu r11y
Main Security Line
Vinay Marg, New Delhi

ORDER (ORAL)

Justice V. S. Aggarwal:

App"! icani

r?^ c r*'. s^j H ^ "i" o

mm
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be permitted to withdraw the petition with li

take all the legal and factual pleas available

before the authorities.
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^• All owed as prayed

dismissed as withdrawn.
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Member (A)
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Subject to aforesaid,

( V. S. Aggarwal )
Chairman


